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Illegal Forward Trade

1361. SHRI SHYAMSUNDER MO- 
HAPATRA: Will the Minister of IN­
DUSTRY AND CIVIL SUPPLIES be 
pleased to state whether llegal 
Forward Trade has been fully curbed 
in India?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND CI­
VIL SUPPLIES (SHRI A. C. 
GEORGE): Every possible effort is 
being made to curb illegal forward 
trade. Where forward trading is not 
legally permitted, but instances of 
such trading come to the notice of the 
Government, action to prosecute the 
offenderc under the provisions of the 
Forward Contracts (Regulation) Act, 
1952, is taken.

Losses to N.T.C.

1362. SHRI K. MALLANNA: Will
the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state:

(a) whether 14 textile mills, out of 
96 operating mills under the National 
Textile Corporation Ltd., continue to 
make losses despite the take-over of 
their management by Government; 
and

(b) if so, the facts regarding the 
reviewed policy of Government in this 
regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI B. P . 
MAURYA): (a) The Annual Report
for 1973-74 of the National Textile 
Corporation Limited indicated that 
out of 96 mills in production during 
that year, 14 mills made gross losses.

(b) In order to improve the profit­
ability of these mils, modernisation 
programmes are being formulated. In 
some eases such programmes have, 
already been sanctioned.

Raids on Hoarder* and Profiteers

1363. SHRI K. MALLANNA: Will
the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state:

(a) the number of raids made by 
Government during the last six months 
to scotch out hoarders and profiteers 
in foodgrains and other essential com­
modities, State-wise and city-wise; 
and

(b) the amount of money, jewellery 
and the quantities of essential com­
modities seized and the number of 
licences suspended or cancelled as a 
result of these raids?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI A C. 
GEORGE): (a) and (b ) . Informa­
tion regarding the action taken under 
the Essential Commodities Act 1955, 
is being collected from the State Gov­
ernments and Union Territory Admi­
nistrations and will be laid on the 
Table of the House

Sale of Commodities at Fair Prices by 
Small Traders and Retailers

1364. SHRI S. C. SAMANTA:
SHRI TARKESHWAR 

PANDEY:
SHRI AMBESH:

Will the Minister of INDUSTRY 
AND CIVIL SUPPLIES be pleased to 
state:

(a) whether there is any plan to 
see that the Small traders and retail­
ers sell various commodities at fair 
prices, with only marginal profits and 
that they do not charge the consumers 
exorbitant prices;

(b) whether stringent action is post­
poned to be taken against traders 
charging exorbitant prices;

(c) the number of businessmen ar­
rested for practising this malpractice 
so far; and
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(d ) th e  p lan s o f h is  M inistry lo  
narrow  dow n th e  gap of con trolled  and  
m arket price?

TH E M IN ISTER  O F STATE IN  
THE M IN ISTR Y  OF IN D U STR Y  
A N D  CIVIL. SU PP L IE S (SH R I A. 
C. G E O R G E ): (a )  N o, S ir. T he E s­
sentia l C om m odities A ct, 1955, h ow ­
ever , em p ow ers the G overnm ent to  
issu e  orders to  control th e  price at 
w h ich  an y  essen tia l com m od ity  m ay  
be bought or sold.

(b ) and (c ) . A n y  in fr in gem en t of 
su ch  an order w ill  am ount to  the  
com m ission  o f  an offence under th e  
E ssen lia l C om m odities A ct thereby  
attracting th e  penal provisions in  
th a t A ct. T he S ta te  G overnm ents  
h a v e  b een  ad v ised  iby th e  G overn­
m en t o f Ind ia  from  tim e to tim e, to  
e n fo ic e  th e  various con tro l orders 
str ic tly . W ith a v ie w  to  ch eck  the  
an ti-so c ia l a ctiv ities o f profiteers and  
'b lack-m arkeleers, th e  A ct has been  
am ended recen tly  and th e  penal pro­
v ision s thereof m ade m ore stringent 
Inform ation regarding the num ber of  
businessm en anc&ted is not readily  
availab le.

(d) There is no plan, as such, for 
brid gin g  the gap b etw een  the contro­
lled  and m arket p rice in  cases w h ere  
a “dual m ark et” is  fun ction in g  and  
th e  rem ed y lie s  in  increased  produc­
tion.
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Power from Kalagarh Dam in U P.

1367. SIIR l S. N. M ISHA: W ill the 

M inister o l E N E llG Y  be pleased to 
slate:

fa) 1he quantum  of pow er w hich  
w ill  ho m ade availab le iio m  th^ 
K alagarh Dam in U ttar Pradesh .,fter 
the  const) uclion  of th is dam.; and

(b) by w h en  the pow er stations w ill 
be com m issioned?

TI1E D EPU TY  M INISTER IN THE 

M INISTR Y OF ENERGY (PROF. 
SID D H E SH W A ll P R A SA D ); (a ) The 

in sta lled  gen eia tm g  capacity of the  
K alagarh Dam Project (Ilam ganga  

Project) ib 180 MW (con sn lm g  of 

three un its o f 60 MW each) and the  

annual energy p otentia l is 404 m illion  

kWH.

(b) A ccording lo  the  p resen t sche­
dule o f construction, th e  livst gen e­

rating unit of 60 MW is lik e ly  to  be  
com m issioned  around M arch, 1975, 

and the  rem ain ing tw o units in 197ft,




